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NAME OFTIIE COMPANY: Tilak Raj Saxhdeva

V/s.

M/s. Safe System India Pvt. t,td. & Ors.

SEC'I'ION Oti'I'IIE COMPANIES ACT: 397/398 of the Companies Act lg56 and 24l/242 of the
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Companies Act 2013



Order

Learned counsel for the petitioner states that talks for settlement have not
succeeded.

List for arguments on 11.11.2016.

nflfl^'-'a
(CHIEF JUSTTCE M.M. KUMAR)
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